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12 hrs.

ACCIDENT TO I.A.C. DAKOTA

The Minister of State in the Minis­
try of Transport and Communications 
(Shri Humayun Kabir): I am very
sorry to give intim ation to this House 
of an aircraft accident which, it is 
feaTed took place at approxim ately 
12.25 hrs. 1ST yesterday (24th March, 
1958). The aircraft involved was 
Dakota VT-CYN. It belonged to the 
Indian Airlines Corporation bu t was 
leased to a private firm, I.A.C. Asso­
ciates, and was being operated by 
them. The aeroplane was in passen- 
ger-eum-freight service and it departed 
from Simra at 12.08 hours 1ST. The 
expected time of a rriva l at K ath ­
mandu was 12.35 hrs. The last radio 
contact of the aeroplane was a t 12.19 
hrs. stating that it was landing at 
Kathmandu in about 10 minutes.

There was a crew of 4 consisting of 
Commander Capt. Sarin, Co-pilot 
Capt. Moitra, Radio Officer Shri Rao 
and Steward Shri Bose. There w ere 
16 passengers bu t their names are not 
yet known. A search aircraft, the 
King’s Dakota aircraft VT-CVC took 
of! at 16.00 hrs. followed by tw o other 
I.A.C. Dakota aircraft. A ll a ircraft 
returned without being able, to locate 
the missing aircraft yesterday.

I would also like to add th a t the 
information so far received is very 
uncertain. We had earlier received 
information this m orning that the a ir­
craft had crashed and had been located 
though the exact site was not in ti­
mated. Then, unconfirmed reports 
were received th a t one person was 
killed and 12 in jured and 7 not yet

accounted for. But, since then, a few  
m inutes ago, a fu rther report has been 
received tha t this news is not correct.
I am m entioning this so tha t there m ay 
be no speculation. No definite infor­
m ation has yet been received. A Heli­
copter has already been despatched 
by the Kalinga Airlines and I.A.F. 
Dakotas have also been requested to  * 
take up the search.

Shri Biren Roy (Calcutta—South 
W est): W ill the  hon. M inister place 
before the House any fu rth er report 
th a t may be received?

Shri Humayun Kabir: As soon as
any inform ation is received, w ill 
place it before the House.

Shri Joachim Alva (K annara): Sir,
it is well known th a t the Nepal and ‘ 
Delhi K ashm ir routes are abnorm ally 
bad in w eather for flying. I w ant to » 
know w hether G overnm ent or the 
D irector of Civil Aviation has draw n 
up a list of instructions for pilots 
before they take off?

Shri Humayun Kabir: I need hardly 
add th a t every precaution is taken 
and the pilots also care for their own 
lives. Nobody would like to fly unless 
safety measures are taken.

CLARIFICATION OF ANSWERS TO 
QUESTION

The Minister of Mines and Oil 
(Shri K. D. Malaviya): Sir, I rise
to m ake a statem ent in clarification of 
answers which I had  given in reply 
to certain supplem entaries to 
Question No. 764 on the 8th of 
March 1958, about the postponem ent 
of outstanding paym ents for the 
Rourkela Steel Plant.

I understand the correct position is 
as follows:

The agreem ent is in respect of the  
paym ents outstanding to  W est 
German firms, for the supply of p lant 
and equipm ent to the Rourkela Steel 
p lan t. I t  is between G overnm ent of 
India and the Governm ent of the 
Federal Republic of Germany. Under 
this agreement, the Governm ent of 
India have to  deliver to the German
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firms concerned, in lieu of payments 
in actual Deutsche Marlts, promissory 
notes expressed in Deutsche Marks 
and maturing three years after the 
date the payments fall due. The 
German firms will be entitled to 
negotiate the promissory notes in the 
Federal Republic of Germany. In 
other words, the Government of the 
Federal Republic of Germany will 
ensure that the firms are able to get 
paid by negotiating the promissory 
notes. On the dates when the pro-
missory notes mature, they will be 
handed over to the Government of 
India and in return the Government 
of India will pay the face value, in 
Deutsche Marks.

25 MARCH 1958 Demands for Grants 6520

DEMANDS* FOR GRANTS—Confd.

M i n i s t r y  o f  I r r i g a t i o n  a n d  P o w e r

Mr. Speaker: The House will now 
take up discussion and voting on 
Demands Nos. 69, 70, 71, 124 and 125 
relating to the Ministry of Irrigation 
and Power for which 6 hours have 
been allotted.

Hon. Members desirous of moving 
cut motions may hand over at the 
Table within 15 minutes the numbers 
o f the selected cut motions.

" D e m a n d  N o . 69— M i n i s t r y  o f  I r r i g a -
t i o n  AND POVTOR

Mr. Speaker: Motion moved:

“That a sum not exceeding 
Rs. 18,03,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1959, in 
respect of ‘Ministry of Irrigation 
and Power’ ” .

' D e m a n d  No. 70— M u l t i - p u r p o s e  R i v e r  
S c h e m e s

Mr. Speaker: Motion moved:
“That a sum not exceeding 

Rs. 1,17,40,000 be granted to the

President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1959, in 
respect of ‘Multi-purpose River 
Schemes’ ” .

D e m a n d  No. 71— M i s c e l l a n e o u s

D e p a r t m e n t s  a n d  o t h e r  E x p e n d i -
t u r e  UNDER t h e  M i n i s t r y  o f  I r r i -

g a t i o n  a n d  P o w e r

Mr. Speaker: Motion moved:

“That a sum not exceeding 
Rs. 96,34,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1959, in 
respect of ‘Miscellaneous Depart-
ments and other Expenditure 
under the Ministry of Irrigation 
and pov/or’

D e m a n d  N o . 124—C a p i t a l  O u t l a y  
o n  M u l t i - p u r p o s e  R i v e r  S c h e m e s

Mr. Speaker: Motion moved:

“That a sum not exceeding 
Rs. 3,86,83,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1959, in 
respect of ‘Capital Outlay on 
Multi-purpose River Schemes’ ” ,

D e m a n d  No. 125— O t h e r  C a p i t a l  
O u t l a y  o f  t h e  M i n i s t r y  o f  I r r i g a -

t i o n  AND P o w e r

Mr. Speaker: Motion moved:

“That a sum not exceeding 
Rs. 5,11,95,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1959, in 
respect of ‘Other Capital Outlay 
of the Ministry of Irrigation and 
Power’

*Moved with the recommendation of the President.




